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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

M.A. No. 148/2024
In
0O.A. No. 468/2023

GUNJAN MITTAL .....APPLICANT

VS
GNCTD & ORS. ..... RESPONDENTS

N.D.O.H:-20.05.2025

STATUS REPORT BY WAY OF AN AFFIDAVIT ON BEHALF OF THE

RESPONDENT MUNICIPAL CORPORATION OF DELHI (MCD) PURSUNAT
TO ORDER DATED 08.04.2025.

AFFIDAVIT OF HEMRAJ MEENA S/0O SH. RK.MEENA AGED ABOUT 36 YEARS,
ASSISTANT COMMISSIONER, SHAHDARA NORTH ZONE,
MUNICIPALCORPORATION OF DELHI, NEW DELHI:-

], the deponent above named, do hereby solemnly affirm as state as follows:-

L That T am presently posted as Assistant Commissioner, Shahdara North Zone,
MCD, New Delhi and am conversant with the facts of the case, as such am
competent to depose the instant affidavit, on the basis of the official record
maintained and made available, on behalf of Respondent MCD.

2. That the instant status report / affidavit is being filed pursuant to order dated
08.04.2025 of this Hon’ble National Green Tribunal.

3 That in compliance of the directions of the Hon’ble NGT the subject area i.e.

‘;ak(J{ Scanning workshop in ground floor of Premises No. 251A of building

ning abuttmg non notified road, in a residential colony.
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4. That upon complaint being received and inspection being carried on, a sealing
show cause notice u/s 345-A, 416, 417, 419, 347 and other provision of DMC Act
1957 & as per provisions of MPD-2021 was issued to Sh. Harish Mittal vide no.
DC/SH/N/2024/D-937 dated 14.10.2024 (Annexure-A) with the directions why
the aforesaid premises should not be sealed for misuse and also applicable charges
and penalty should not be recovered as per MPD-2021 & provisions of DMC Act.

That the in response to the show cause notices dated 14.10.2024, a reply was
received by the owner/occupier Sh. Harish Mittal.He also submitted copy of
General Trade/Storage Licence (Annexure-B) bearing License No.
EGTL0722248559 valid up to 31.03.2025 and Factory License bearing no.
MFL 1202414136 valid up to 31.03.2027 from MCD, and White Category License
bearing undertaking no. DPCC/CMC/WHITE/2018/8968454 from DPCC for light

(94]

Engineering Work.

6. That the work being undertaken by him involved car denting, washing , repairing
and servicing. That such activity is not permitted within white category licence as
granted by DPCC. A Sealing Notice Dated 07.04.2025 was issued to Premises No.
251A of building near Chetak Complex, Dilshad Garden, Shahdara, Delhi on
violation of the licence. The owner /occupier did not get his general trade and
storage licence renewed, which got expired by efflux of time. The Sealing action
with the help of local police was planned on 07.04.2025. The team when reached
the premises in questionon 07.04.2025 the property was found vacant. The
photographs of the premises in question are annexed herewith as (Annexure-C).
A fresh inspection was carried out by Licensing Inspector and he reported that the
premises was found vacant no activity was carried out.

7. That subsequently, owner/occupier surrendered his factory licence on

— ,_5\(/)~7.05.25.Factory Department, HQ vide letter dated 09.05.2025 (Annexure-D) also

\-}9 AR d that on inspection of the premises No.251A, Dilshad Garden, Industrial
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It is also informed that on checking of the online record of Factory Licence No.
MFL 1202414136 same was found surrendered and is not in existence.

8. However, the owner /occupier can carry out activity as per permissible with MPD

HEMRAF

‘ B M AY uld Assistant Commissioner

VERIFICATION: North Zone
of Delhi

Verified at Delhi on this day of May — 2025, that the contents of the above affidavit are

2021, chapter 15 in residential area.

true and correct to my knowledge derived from the official records maintained by the

MCD and | belierq\\the same to be true and correct.

A
o
‘Z,,O/“/ ‘\s@.
SIS\
N\ \Q

Assistant Commissione,
Munw cam"“"‘, zgfnf)ew

CERTIFIED THAT THE CONTENTS CAPLANED TO Trit
DEPONENT EXECUTANT VUHY, 1S SEELIED PERFECTLY 1O
UNDERSWAFHRMED 8 D TS0 BEFCRE MEAYEW DELH |
IDENTIFY THE EXECUTANT/DEPONENT WHO R4S

SIGNED IN MY PRESENCE _30

VIXOD KUMAR TIWARI, Advacate, Reg. No. 21 X
NOTARY PUBLIC (NEW DELHI)
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MUNICIPAL CORPORATION OF DELHI
OFFICE OF THE DEPUTY COMMISSIONER =
: SHAHDARA NORTH ZONE

Room No- 106, FF, Keshav Chowk. Shahdara.

DELHI-53 va\m

No. DC/SH/N/2024/p- G 3% pated =14 [ 10]84

To
Sh./Smt. Harlsh Mlttal.‘

Address. H.No. 251-A, GF, Gurudwara Road Dll.shad Garden Near Sidharth International
Public School Delhi-110095.

SEALING SHOW CAUSE NOTICE UNDER SECTION 345A, 416, 417, 419, 347 & OTHER
PROVISION OF THE DMC ACT, 1957 AND AS PER PROVISION OF MPD-2021.

Whereas, the various directlon/orders passed by the Hon'ble Supreme Court of Indla
from time to time as well as by the Hon'ble High Court of Delhl and Hon'ble Natlonal Green
Tribunal regarding Reéldeﬁtlal/Non- Confirming premises belng used In contraventions of the land
use of the area In violatlon™ of the varlous provisions of DMC Act and MPD-2021 l.e, from
Residential/Non-Conforming to Commerclal/Industrial and other purpose.

Whereas, Inspec_tlon hé's been carried by the officers/field staff of the MCD In the area of

~ seemapuri and factory/Trade’ Unlt/Industrlai Unit/Godown/Commerclal unit of Car Repalring &

Service was /Is found rqnnlng at premlises H.No. 251-A, GF, Gurudwara Road Dilshad Garden
Near Sldkarth Internationa'l" Public School Delhi-110095 In grave viclations of provisions of
DMC Act and Master Pla,n-2‘921.v. i

Whereas, you haye also misused/are misusing the above sald resldentlaI/Nr;n-ConformIng
premises In contravention of the provision of DMC Act and MPD-2021. d

Whereas, you are also llable for payment of misuse charges, commercial property tax and
applicable penalty lncludl:nb ot_ﬁér legal actlon against you.

~ And Now There_rgre, I:Colonel Vinod Atrl, Deputy Commissloner, Shahdara (North) Zone,

Municipal Corporation of Delhl'|n excersle of the power under section 345-A r/w/ 416, 417, 419,
347 & 491 of the DMC Act 1957‘and the rules made there under, hereby call upon you by this
show cause within 02 days rron?.rgcelpt of this notice as to why the aforesald premlses should not
be sealed for misuse an'cli‘a'lé'o applicable charges and penalty should not be recovered as per MPD-
2021 and provislons of the DMC Act.

o Deputy Commissi
' el il °{ W™ Shahdara (Nortlf)s;::;

MCD

T Qa7 3370y

TRUECOPY
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MUNICIPAL CORPORATION OF DELHI
Central Licensinyg & Enforcement Cell
21st Floor, Dr.SPM Civic Contor J.L Nehru
Maryg,

New Delhi 110002

GENERAL TRADE/STORAGE LICENSE
UM WUR [ HIRY JRIE

e, ) ]
* {

RENEW LICENSE
Non Transferable/R & a~d
Fee Non Refundable/f1R 5=
RS
gEPmmem : CI&EC(HQ) Zone SHAHDARA SOUTH
o BE ZONE
e o EGTL0722248559 Date of Issue 22/08/2024
155%;375 W e it Al
R TR e affmm & qm417 Licqns%alai%upto 31/03/2025
D.M.C Act 1957
%Wq‘rﬂ ﬁ,-m' “'{ ; “?n\w..

o-\-a (%3 V‘

This License is granted in pursuance's;f;jx ‘the - provisions;mf& section 417 of the Delhi Municipal
Corporation Act, 1957 as amended Jup: to *d&te and is valid onlyd'br,the person and particulars specified
herein subject to conditions statédihereunder. & et TR 1957 &t arT 417 & FAar
& Srga A e T & SR 7 el Sl s i o A RS maﬁféﬁ’m’f% zﬂaﬁféﬁ%l

P e P LR L] .'-N’j\ _‘,'“,\, )

3 “L'.f))(‘,

fﬁhff-/Smr /t-‘%ﬁvashﬁ ‘ ;‘H RISHMI y "’.f?ﬁi \

S IR E TR e
Registered Mobile Number %‘ﬁ 9953'}36357 '(iPleass. coxftact/ Write at above
Gt AI4Tge Hq% i‘aﬁ ‘é‘;address for;change’of & Tilobile numf)er)
e = ol
Relation of Applicant With Comp 3 C

il T AT R o) :"f:a‘:?gﬁ”ﬁ e

Trade a(gf?tegory/ -35;1;;%{., LOCAJ;,QQ'%Q E,E:g.CIAL

g A 3
Name of Unit/Establishment/ {5 4&3‘ ﬁ'HAmsn MIPT AL @\»ﬁ?""w«?

gfe / T & IH FEFDS oy s ‘
Trade Premises Situated / G GROUND‘EL00Rf251-A° GURUDWARA ROAD

AenkDILSHAD GARDENINDSYAREA NEAR
MR IRE LI ,,,, ,;";;,‘, ’S‘IDHARTH;IMERNIETI_OAZ\]T\.}%E{JBMC SCHOOL

. -q‘}' &
‘DILSHAD GA LJAREA DELHI
~ &«*}s ) ",3»4’10095 i é;::z,i';g y‘*‘.fsﬁ"d%‘ﬁ
~A¥{UTO CAR /BIKE/CYCLE REPARIRING

Trade//S.torage/ (MANUALLY) 0
Unit area in sq. 60 License Fees of(Rs.)/ ~ 10020.00
mtrs/ " AT Lo (%)

1t ez § 3@TE & .

Received MGL277817243131 83328 License Gen%x%f%d Date/ 22/08/2024
Receipt No./ TR T

o q

-
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MUNICIPAL CORPORATION OF DELH! 7 o
OFFICE OF DEPUTY COMMISSIONER ey
FACTORY LICENSING DEPARTMEN At ot

21% Floor, Dr. SPM, Civic Cenlre,
New Delhi-110002

: 5
No. DC/FLIMCD(HQ)/2025/D-24 Daled: 09 1051202

To,

The Administrative Olficer
Shahdara North Zone
Room No. 4, GF, Keshav Chowk, Shahdara, Delhi

- . l or 251‘A
Subject:- Revocation of license issued in name of Harish Mittal, Ground Floor, £>2-A,
Dilshad Garden Industrial area, Delhi.

With reference to your letter No. AC/SH/N/2025/D-50 dated 04.04.2025, it 1s stated
that on inspection of the premises No. Qél-A. Dilshad Garden Industrial Area by FI
concerned no unit found operated in the said premises. It is also stated that on checking of
the online record of Factory License Nu. MFL1202414136, the same has found surrendcred

and is existing no longer. /;{%r
A

Administrative Officer
Factory Licensing Department

<

TRUE COP

MRS T PR wB g
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